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-Iff IN THE CENTRAL ADMINXSTRAT iUE TRIBUNAL

PRINCIPAL BENCH, NEU DtlLHI

n» M.. 1676/92 .. ,0'tl .f

Sh, R.S. Shukla A An»th«r.. Applicant®

yarsu)

Unisn af Inpia A Ora. •• RaapanPants

Far tha applicant •• 2h. S»S» Tiuari, Caunsal,

Fat the reapenPents •• Sh, P,P» Khurana, Ceunael,

CORAW

Hen'hl# Sh. P.K. Kartha, Vice Chairman ^3)

Han'ole Sh. B.N, QheunPiyal, Member (A)

1, Uhathar Repertars af lacal papers may be

allaueP te see the juPgement ?

2. Ta be referraP te the Repertars er net ?

JUDGEMENT

(or the Bench PelivareP by Han'bls Sh. B.N.

DhaunPiyal, Wember (A)

In this OA, S/Shri R.S. Shukla anP SunPer Pal

bath uarking as Daily RateP WazPaars with tha Department af

Talacamnunicatians, have prayeP far the falleuins reliefs

(i) Quashing anP setting asiPa af circular PataP

2.6.87 uharein an arbitrary cut aff Pate af

30.3.85 has bean PaciPaP far rstentian af

casual labsurars.
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(li) Uuathing an< ••tting a»U« tha imaugnaJ
tatninatUn araar aataa &.6.92 issu«a ta tha

applicants ;

(iii) Oirscting the rsapsndsnta ta csnsiiar their
regulariaatiana

2. Applicant NSa 1 viz. Shri rt.S. Shukla jainai

5.12.85 and applicant Na.2 Shri Sunder Pal en 13.1.87

as daily rated roazdaera in the affice af the Assistant

tnginaer, V.F .T . Department af Telecamfnunicat ians and have

wsrked cantinuausly since than. Thus, thay hava campleted

mare than 206 days in tua cansecutive years. Hauever,

tha impugnad circular dated 2.6.87 issued by General

Manager, NTH (Maintenance;, Department af Telacammunicatians,

impesed an arbitrary data af 30.3.85 and has illegally

arderad ratranchment af all these amplayaaa engaged after

that date.

3. On 2.7.92, this Tribunal passed an interim ardar

restraining tha reapandanta fram terminating the services

af tha applicants as daily rated mazdaars. The interim

ardar has bean cantinued till date.

4, Tha raapandents uers given several appartunltlas

ta file caunter but they failed t« da aa. Hauever,

Sh. P.P. Khurana, learned caunsel far the respandenta^
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^ \
.n th. -at. .f final haarin®. U uaa agr..-

thl. oas. cul- .1.. b. -acU.- in th. light .f Ju-g.n.nt

gia.n by th. Su.r.n,. C.urt an- thl. Tribunal in cas. .f

.ia,ilatly .ituat.- u.tk.is (Daily Rat.. Casual Lab.ur

.m.l.y.. un.at th. P4T O.Mitiii.nt «8. U.u.I. i 0th.r., »IR

1987 SC 2342 and Sundar Lai AOthara Vis. U.Q.I. A Othars

OA Na. 529/88 dacidad an 4.5.88). Thasa issuas have baan

daalt with by this Tribunal in tha judgamant dated 20.4.92

(OA Na. 1724/91 Shri Harish Chand Bhatt \i8. Unian af India

and Othars), uharain a rafaranca was mada ta tha diractians

,f tha Supreme Caurt fsr praparatien af a schema far

absatbinf all tha casual labaurars uha had been uerking

cantinuausly fav mere than ana year in the Past and

Telegraph Department, and tha scheme prepared by tha

Department, which cawars all tha casual labaurars whether

engaged priar ta 31.3.85 ar thereafter. The same view

was raitaratad by this Tribunal in case af Sunder Lai and

ethers Versus Unian af India and ethers (OA 529/88 dacidad

en 4.5.88) and in case af Harish Chand Bhatt roentianed abava.

The raspandents have already pravidad relief ta the applicants

in tha afaramant ianed OA.r
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4, In •ur njiiniin, th« a^jilicants b«f«r« us ar« alsa

•ntitlaei t» tha sama traatnient. ilccar4ingly, tha applicatian

is iispasaa af, uith the ^iractians ta tha raspaniants ta

antar tha namas af tha applicants in tha liua casual labaur

register, ta cantinua tha sarv/ica af tha applicants, and ta

cansidar ragulariaing tham in accardance uith the abave

mantianad scharoa praparad by them. The interim arder pasaad

an 2.7.92 is hereby ma^a absaluta.

There will be na ardar as ta casts.

(B.N. DHOUNDIYAL) ^ (P-K. KA.xTHA)
nEPlBE.UA) UICE CHAia(»lAN(3j

\^H


